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Central Administrative Tribunal , Principal Ben

Contempt Petition No.579 of 2001 in
Original Appl ication No.2332 of 2000

Mew Delhi , this the 15th day of October,2001

Hon'ble Mr.Just ice Ashok AgarwaI ,Chairman
Hon'ble Mr.Govindan S.Tampi ,Member(A)

Shr i P.C.Sa i nI
S/o Shri Ram Chander Saini
R/o SH-255A,Shastri Nagar
Ghaz1abad-201002 (U.P. ) Pet i t i oner

(By Advocate: Shri M.K.Gupta)

Versus

I.Shri J.N.L.Srivastava
Secretary
Department of Agriculture & Cooperation
Krishi Bhawan.New Delhi-1

2.Dr.M.R.Mot sara
D i rector
Nat ional Bioferti I izers Development Centre
KamI a Nehru Nagar ,
Ghaz i abad~201002

3.Shr i G.P.Bhat i a
Sr.Administrative Officer
National 8ioferti I izers Development Centre
Kamla Nehru Nagar,
Ghaziabad-201002 . . .Respondents

0 R D E R(ORAL)

By Justice Ashok AgarwaI .Chairman

By an order passed on 16.4.2001, OA

No.2332/2000 was disposed of with the fol lowing

observat ions and direct ions:

"7. We are, in this case, confronted with a
situat ion which is rather unusual and cal ls for a
prompt remedy even if an exception is required to
be made to the general rule laid down in the
aforesaid instructions dated 5.8.99 issued by the
Deptt. of Expenditure. We accordingly direct the
respondent no.3 to take back the appl icant by
re-appointing him in the vacant post of Asstt.
Superintendent wi th effect from the date of coming
into existence of the aforesaid vacancy or
November 1 ,2000, whichever is later. Upon such
re-appointment as Ass 11 . Super i n tenden t the
appI i cant wi l l be ent i tIed to consequent i a I
benefits in accordance wi th law, rules and the
instruct ions on the subject. We further direct
that the appI icant be re-appointed as above within
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a  period of one month from the date of receipt of
a copy of this order. "

2. Appl icant , in terms of the aforesaid

direct ions. has been engaged with respondent no.3.

Appl icant , in the present pet i t ion, al leges that respondent

no . 2 has not rel ieved him f rom itho i r office. His joining

respondent no.3 would necessari ly involve his release from

respondent no.2. Respondent no.2 has decl ined to release

the appl icant on the ground that after the passing of the

aforesaid order of 16.4.2001 . "♦he^: has$ issued a

chargesheet against the appl icant on 14.5.2001 initiating

discipl inary proceedings against him. Aforesaid

chargesheet has been duly served upon the appI leant on

28.6.2001 .

3- In our view, since the aforesaid directions to

engage the appl icant with respondent no.3 have been duly

compl ied wi th, no case for t ak i ng ac t i on for con temp t can

arise. Denial of releasing the appI leant by respondent

no.2 is on account of a subsequent event which has taken

place, namely, issue of a chargesheet on 14.5.2001. In the

circumstances, present contempt pet i tion, we find is

m i sconceH^ved. The same is accordingly dismissed. with

I  i ber t y.
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